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IN THE CENTRAL ADMINIS'flkATIVE TRIBUNAL a HYDERABPD BENCH 

AT HYDERJ3AD 

0-.A.No.449/94 	 Date of Order: 22.4.1994 

bETWEEN a 

M.SnmAskhar 	 ,• Applicant. 
A N D 	 - 

1. Union od India Rep, by its 
Secretary, Ministry of 
of Te1ecorwnunacdtaQrS; ----- 
Sanchar Bhavan, New Delhi-110 001. 

2. The Chief General Manager, 
Telecom, Door Sanchar Ehavan, 
Station Road, Nampally, 
Hyderabad - 500 001, 

The General Manager, Telecom, 
Guntur. 

The Telecom District Engineer, 
Ongole 

5. The Sub-Divisional Officer, 
Telecom, Chirala-523 155. 	,. Respondents.. 

Counsel for the Applicant 
batyan aroyana 

Counsel for the Respondents 
	

iP.k.Bhaska±a Rao 
/ 

GORAM a 

HON'BLE SH I A.8,GORTHI a MEMBER (ADI-4N,) 

HON'SLF SHRI T,CHANDRASEK}jAR. REDDY a MEMBER (awL.) 
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Order of the Division Bench delivered by 

Mon 'ble Shrj A.B .Gorthi, Member (&3mn. 0 

The relief claimed by the applicant herein is 

for a direction to the respondents to grant him 

temporary status and to regularise his service in 

Group 'I)' post after condoning the breaks in his 

engagewent as casual mazdoor•  

leard learned counsel for both the parties. 

The apolicabt claims that he had worked under SOOT 

Tenali. from March 1983 to December 1987. Thereafter 

he was engaged under SDOT, Chirala from 1.4.92 to 

30.11.93. It is thus apparent that there is a long 

breakcili his fiijëñië'nt between 1987-1992. It is 

for the competent authority •to examine this question 

in engagement for the purpose of condoning the same 
------ 

the fact remains that the applicant worked continuously 

from 1.4.1992 to 30.11.1993. Accordingly this 

application is disposed of at the admission stage 

itself with the following directions;- 

(a) 	The name of the applicant will be 

entered in the live casual labour 

register keeping in view the continuous 

service rendered by him. 

(b). 	He will be re-engaged as and when there 

is work then-preference to freshers and 

juniors. 
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:(c) 	His case will be considered for grant 

of temporary status and subsequent regularisation 

in accordance with the extant scheme/instructions. 

There shall be no order as to costs. 
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(T.CNDRASEthAI&A RSDD) 	 (A.B.GORTHS 	- 

Member (Judl,) 	 Member dmn.) 

- 	
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9. One --ate ccpy. 
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Order of the Division Bench delivered by 

Hon'ble bhrj A,B.Gorthi, Meiter (i½dmn.G 

S 

The relief claimed by the applicant herein is 

for a direction to the respondents to grant him 

temporary status and to regularise his service in 

Group 'Ti' post a&ter condoninthe breaks in his 

engagement as casual mazdoor. 

Heard learned counsel for both the parties. 

The apolicabt claims that he had worked under EDOT 

Tenali from March 1983 to December 1987. Thereafter 

he was engaged under SDOT, Chirala from 1.4.92 to 

30.11.93. It is thus apparent that there is a long 

break in his engagement between 1987-1992. It is 

for the competent authority to examine this question 

in engagement for the purpose of condoning the same 

in accordance with the extant instructions. Neverthless 

the fact remains that the applicant sorked continuously 

from 1.4.1992 to 30.11.1993. Accordingly this 

application is disposed of at the admission stage - 

itself with the following directions:- 

(a) 	The name of the applicant will be 

entered in the live casual labour 

register keeping in view the continuous 

service rendered by him. 

(b). 	He will be re-engaged as and when there 

is work than -preference to freshers and 

juniors. 
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IN THE CENTRAL 1DM IN ISTRAT lifE Th B UNA L ; HYDERAB?D BENCH 

AT HYDERABAD 

0.A.No.449/94 	 Dateof Order: 22• 4.1994 

aETWEEN: 

N .Somasekhar 	 •. Applicant. 

A N D 

1. Union oif India kep. by its 
Secretary, Ministry of 
Comunications, Department 
of Telecorwnunication, 
Sanchar Ehavan, New Delhi-flU 001. 

2.; The Chief General Manager, 
Telecom, Door Sanc ha; Ehavan, 
Station Road, Nampally, 
Hyderabad - 500 001. 

3, The General Manaer, Telecom, 
Gun tur. 

The Telecom District Engineer, 
Ongole. 

5. The Sub-Divisional Officer, 
Telecom, Chirala-523 155. •• Respondents. 

Counsel for the Applicant 	
Mr. BSA.atyanar6yana 

Counsel for the Respondents 
	)W. K.Bhaskara Rao 

CORAM; 

HON'BLE Sj7ikjA.9.GORTHI ; ME1PI3EP (ADNN.) 

HON'BLZ SHRI T.LHANDRA.EKHAR.RXL)DY : MVjBER (aUDL.) 
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(c) 
	

His case will be considered for grant 

of temporary Status and subsequent regularisation 

in accordance with the extant scheme/instructions. 

There snail be no order as to costs•  
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